
CENTNAL ADfqI$ISTRATIvE T*IBLAL 
BANGALORE BENCH 

Corn.. rc is 1 Cosplax (aDA) 
Indirangar 
Bsngslore - 560 038 

Osted 29 JUL1988 

APPLICATION NOS, 

Applicants 

Shri S. Nanjundaewamy & 64 Ore 

655 to 670, 793 to 810, 814 t. 828 
895 to 900 & 929 to 939/98(L) 

Resgondents 

V/s 	The Secretary, Fl/a Finance 
(pt of Expenditure), New llhi & 6.0rs 

To 

I. Shri S. Nanjundasisaay 

Shri S.S. Buslul Huck 

Shri P. Shanmuga. - I 

4, Shri J. Vijayaraghavan 

5. Shri' P. Shanmugarn - II 

6, Shri M.N. Shankar 

7. Shri Nagapati V. 9hat 

B. Shri Kalappa Shivappa Kammar 

Shr.L P.K. Pre8ad 

Shri Subraya Sheeha Bhat 

Shri Rarnachandra Narayan Kulkarnj 

Shri. S.A. Hakeern 

Shri Nagu Poojari 

Shri C. Flohan Rao 

Shri P.B. Ryavanki 

Shri H.S. Karnath 
(Si Nos I to 16 - 

(puty Accounts Officers 

Office of the Ceneral Manager 
Is iscommunicat ions, Karnatake Circle 

flangalore - 560 009) 

Shri C. Srinivasa.urthy 

 Shri V.S. Raghavan 

 Shri M.C. Timmapur 

 Shri B.L. Menaiiohana 
 Shri Rajeahekara 

 Shri N. Krishnarnurthy 

 Shrj H. Vankatesh 

 Shri P. Papanna 

 Shri K.R. Savaleung 

 Shri N.B. Kushnoor 

 Shri H. Sankarar,arayana 8hat 

 Shri K. Abdul Razak 

 Shri Ananda Ganiga 

 Shri K.N. Ranjunatha Holla 

 Shri Suresh J. Naik 

 Shri K.G. Deshpande 

 Shri H. Prabbakata Rao 

34 	Shri A.N. Narasjmha Rao 

.. . .2 



1, 

37. ri C. Balaramaiah I 4 
58. Shri I. 8aias6bramanian 

38. 'Shri K.R. Srinjvasan 
55. rY, 	Prebhavathamma 

39. Shri C. tagappan 
• 57. PIe S. Sulochana 

40,'ShrjM.K.kkjnakerj 
58. Shri IK.S. Swdaraa 

41. Shri K. Brahmiah 
59. Shri S. Sugumaren 

42. Shri S. Ramani 
60. Set Vijayalakahmi Gopalakziahnan 

43. Shri P.O. Nehala 
61. Set tdagamani S. Rao 

44. Shri D. fqohane Krjahnar 
62. Smt Fiery Philoaisna C'Coutó 

45. Shri V. Bommayan •• 

63. Shri P. PIuthy 
46. Shri P. Munjrathnam Naidu 

64. S.t. Padmini Fiurthy 
47. Shri B. Venketeramanarea 

65. Shri '1. Radhakriahnan 
48. Shri Sheik Hussein (Si Nos. 55 to 65 - 

Shri A. Ramamoorthy 

(Si Pbs. 17 to 49- 

c/o Or M.S. Nagaraje 
Advocate 
35 (Above Hotel Swagath) 
let Main, Gandhinagar 
Bangalore - 560 009) 

Shri A. Vagudeva 
31/79  13th Plain, Vijayanagar 
Bangalore - 560 040 

Shri V.J. George Jayasheelan 
No. 29  Veaanthappa Block 
Gangenahalli 
Bangalore - 560 032 

Smt.A.C. Sarvamangala 
136, 'bike' 
7th Block, )ayaaagar 
Bangalore - 560 011 

Shri H.A. Keahava Des 
265, 9th Main, 3rd Block 
)ayanagar 
Bangalore - 560 011  

Senior Accountants 
Office of the Deputy Director 
of Accounts (Postal) 
Ba save Bhavan 
Bangalore - 560 001) 

66, Dr M.S. Nagaraje 
Advocate 
35 (Sbova Hotel Swageth) 
let Main, Gendhinagar 
Bangalore - 560 009 

The Secretary 
Ministry of Finance 
(Department of Expenditure) 
IwDelhi-11O 001 

The. Member (Finance) 
Telecommunication Board 
Depatment of Telecommunications 
Sanchar Bhavan 
New Delhi - 110 001 

The General Manager 
Telecommunications 
Karnataka Circle 
Bangalore - 560 009 
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S. . 

'• S .  

S .  

The Controller of Accounts 
Central Accounts Of tics 
Departisent of Mines 
Geological Survey of India 
Calcutta - I 

The Controller General of Accounts 
Ministry of Finance 
Department of Expenditure 
Lokanayak Bhavan 
New Delhi - 110 003 

The Deputy Director of Accounts (Postal) 
Karnateke Circle 
Bangalore - 560 001 

The Director General (Postal Wing) 
Dak-Ther Shavan 
New Delhi - 110 001 

Shri P1.S, Padmarajaiah 
Central Govt. Stng Counsel 
High Court Building 
BBngalore - 560.001 

Shri M. Vasudeva Rao 
Addl. Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

sit-its s 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of ORDER passed by this Tribunal 

in the above said applications on 	17-88. 

b1DEPUTY REGI AR 
(JwIcIA 

End * As above 



BEFORE THE CENTRAL ADMIiIISTRATIVE TRIBWAL 
BAN GA LORE BENCH: BANGA L(E 

DATED THIS THE FOURTEENTH DAY OF JULY, 1988 

-\ 	
Present: Hon'ble Shri Justice K.S. Puttaswamy .. Vice Chairman 

I 	 Hon'ble Shri L.H.A. Rego 	 .. Member (A) 

APPLICATION NOS. 655 TO 670. 793 TO 810 
14 TO 828. 896 TO 900 AND 929T 939 

- 0F1988 

Shri S. Nanjundaswamy 
Aged 35 years 
Son of late R. Sanr*aiah. 
Shri S.S. Bulul Huck 
Aged 36 years 
Son of S.M. Shahul Hamed. 

Shri P. Shanmugam—I 
Aged 38 years 
Son of A. Perumal. 

Shri J. Vijayaraghavan 
Aged 34 years 
Son of V.P. Jirulai Chetty 
Shri P. Shanmugam—Il 
Aged 35 years 
Son of Perianna Chetty. 
Shri M.N. Shankar 
Aged 39 years 
Son of M.K. Narayanappa. 
Shri Nagapati V. Bhat 
Aged 36 years 
Son of Venkatararnan Bhat. 
Shri Kalappa Shivappa Kammar 
Aged 46 years 
Son of Shivappa Kammar. 
Shri P.K. Prasad 
Aged 44 years 
Son of P. Saranana Goud. 
Shri Subraya Shesha Bhat 
Aged 36 years 
Son of Shesha Shankar Bhat. 
Shri Ramachandra Narayan Kulkarni 
Aged 52 years 

ILDWO 	Son of Narasimha Kulkarni. 
hri S.A. Hakeem 
ed 56 years 

U/ 	 - nof Syed Jaffer. 
I Nagu Poojari 

) 	ed 36 years 
) 	,n of Chenna Pooj an. 

Shri G. Mohan Rao 
Aged 41 years 
Son of Pararneshwaraiah. 



. 	 S ._ 

Shri P.S. Ryavanki 
Aged 39 years 
Son of B. Ryavanki. 
Shri H.S. Karnath 
Aged 42 years 
Son of H. Kamath. 

(All applicants are working as 
Deputy Accounts Officers in the 
office of the General Manager, 
Telecommunications, Karnataka Circle 
Bangalore-.9. 

Shri C. Srinivasamurthy 
Aged 44 years, 0/0 GMr, Bangalore. 
Sf0. Shri K. Chidambaraiah. 
Shri V.S. Raghavan 
Aged 36 years, 0/0 AE, CTSO, B'lore. 
Son of Shri S. Varadachari. 
Shri M.C. Thimrnapur 
Aged 41 years, 0/0. T.D.E., Blgaum. 
Sf0. Shri C.G. Thimrnapur. 
Shri B.L. Manamohana 
Aged 39 years, 0/0 GMr, Bangalore. 
Sb. late B.T. Lakshrninarayanappa. 
Shri Rajashekara 
Aged 43 years, 0/0 GMr, Bangalore. 
Sb. Shri Puttaswamappa. 
Shri M. Krishnarnurthy 
Aed 38 years, 0/0 GMI, Bangalore. 
Sb. Shri M. Rarnaiah. 
Shri H. Venkatesh 
Aged 38 years, 0/0 TDE, Shimoga. 
Sb. Shri Harinarayanappa. 
Shri P. Pappanna 
Aged 44 years, 0/0 TDE, Hassan. 
Son of Chikkapullanna. 
Shri K.R. Savalsung 
Aged 38 years, o/o TDE, Gulbarga 
S/a. Shri Ramappa Savalsung. 

.VSN26 Shri N.B. Kushnoor 
Agd 38 
S Shri B

years
1 '•VKh 

Shri H. Sankaranarayana Bhatt 
Aqed about 38 years, 
s7o. Late H. Chandra Bhat4  

'28. Shri K. Abdul Razak 
Aged 40 years, 0/0 TDE, Mangalore. 
SJo. Shri G. Koyahussan. 

29. Shri Ananda Ganiga 
Aged 43 years, 0/0 TtE, Mangalore. 
Sf0. Late B. Rama. 

S 

APPLICMTS 1. .to 16 
in Application Nos. 
655 to 670/88. 
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30. Shri K.N. Manjunatha Holla 
Aged 
S/o. 

36 years, 0/0 TDE, Mangalore. 
Shri Narayana Holla, K. 

31. Shri Suresh J. Naik 
ed Uo. 35 years, O/o TDE, Mangalore. 

Shri J.N. Naik. 
32. Shri K.G. Deshpande 

Aged 42 years, 0/0 TDE, Hubli. Spn of Shri Govindarao Deshpande. 
33. Shri H. Prabhakara Rao 

Aged 40 years, o/o BGTD, Bangalore.9. 
Sb. Shri H.P. Janardhana Rao. 

34. Shri A.M. Narasjmha Rao 
Aged 37 years, 0/0 BGTDv  Bangalore.9. Sfo. Shri A. Manjunatha Rao, 	.. APPLICANTS 3. to 

18 in Appljcaon (All are working as Deputy Accounts 	Nos. 793 to 810. officers) 

Shri K. Jayaram 
Aged 45 years 
S/o. late Shri K. Krishnamurthy. 
Shri H.K. Shesha, Aged 36 years, 
Sb. late Sh. Keshavarnurthy. 

Shri C. Balaramajah 
Aged 37 years 
Sf0. Shri C. Ramaiah. 
Shri K.R. Srinjvasan 
Aged 38 years 
Sb. K. Rajagopalan. 
Shri C. Nagappan 
Aged 38 years 
Sf0. Shri Chinanan. 
Shri M.K. Bekkjnakerj 
Aged 36 years 
Sb. K.N. Bekkinakerj. 
Shri K. Brahrniah 
Aged 37 years 
5/0. K. Balajah. 
Shri S. Rarnanj 

ears IS 	 Vo.Shdr4Subburnahalingam 	 S  
' 	\\43. Shri  P. D. Mahale 

Vo. Shri Das. 

U
/ 	Shri D. Mohana Krjshrian 

ed 36 years 
o. Shri C.R. Devarajan. 

45 

S/o. Shri Vellajab, Goundar. 



S 

APPLIcANTS 1 to 
15 in Application 
Nos. 814 to 828k. 

. A . _. -r . 

p 46. Shri R. Munirathnam Naidu 
Aged 38 years 
Sf0. Shri R.V. Naidu. 

47. Shri B. Venkataramana Rao 
Aged 37 years 
SIo. Shri B. Govindarao. 

48, Shri Shaik Hussain 
Aged 43 years 
Sf0. Shri Shaik Mastan. 
Shri A. Rarnamoorthy 
Aged 39 years 
S70. Shri K. Armughain. 

(Applicants in si. no.35 to 48 & 47 
are working as Deputy Accounts Officers 
in 0/0 B3TD, Bangalore-9 . Sl.no.46 is 
working as Deputy Accounts Officer in 
0/0 Director Mtxe, Bangalore.l. S]..no. 
48 is working as Deputy Accounts Officer 
in 0/0 DEr(1) Projects, Hubli-21 and 
Sl.no.49 is working as Deputy Accounts 
Officer in 0/0 GMr, /A, Bangalore.l.). 

Shri A. Vasudeva 
Aged 45 years 
Sf0. late S. Anantachai,. 
Shri V.J. George Jayasheelan 
Aged 46 years 
SJo. Shri P. John William. 

52. Smt. 
Aqed 
D7o. 

A.C. Sarvamangala 
39 years 
Late A.S. Chandrasekhara Iyer. 

Shri 

U 0. ed 

Shri B.R. Teja 
Aged 47 years 
Sf0. Shri B.V. 

(All applicants are 
Accountants in the 
Accounts Officer, 

Z55• Shri K. Balasubramanian 
Aged about 44 years 

.\\ Sfo. Shri M.A. Krishnarnurthy. 
'4MS. Y.L. Prabhavatharnina 

ti 
0 	 ')• Aged 38 years 

J .JID7o. Shri Y. Lakshmanachar. 

57 Ms. S. Sulochana -' 	Aged 39 years 
Dfo. Shri S. Sarnpangi. 

58. Shri K.S. Sundaram 
Aged 39 years 
Sfo. K.S. Srinlvasari. 

H.A. Keshava Das 
44 years 
late Shri 

.. APPLICANTS 1 to 5 
in Application 
Nos. 896 to 900& 

H. K. Alas ingachar. 

MurtH 
Rajagopala Naidu. 

working as Senior 
0/0 the Pay & 

G.S.I., Bangalore. 
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On the foregoing discussion, we 

hold that the applicants are entitled to the benefits 

extended to them by the respective orders made in 

their favour from 1.1.1986 instead of from 1.4.1987, 

but however, subject to their service requirement 

of 3 years as on that date. 

In the light of our above discussion, 

we make the following orders and directions:— 

(i) We declare that the applicants 
are entitled for the revised 
pay scales extended by Government 
of India in its order No. P.5(32)— 
E.III/86 PtII dated 12.6.1987 
and the further orders made in 
their favour by the respective 
departments from 1.1.1986 
instead of from 1.4.1987 subject 
to.the requirement of 3 years of 

¼" 	. 	.. 	11' service as on that date. 	We 
further direct the respondents 

 

to fix the pay scales of the 
applicants in the revised pay 
scales in terms of orders made 
by Government of India on 12.6.1987 
and the further orders made thereon 
by the respective depart 	from 

-' 1.1.1986 and extend them all such 
consequential and monetary benefits 
flowing from the same from that 
date. 

24. 	Applications are disposed of in the above 

terms. But in the circumstances of the cases, we direct 

the parties to bear their own costs. 

S c - 1RU CO  Sd 
VICE CWA1MAN \'\'\ 	IVEMBER(A) 

mr. 

CENIML £DMINTRAflVE ThIJNAL 
a.s4MQM 
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only though not by Government there is no challenge 

by the applicants. The applicants claim that they 

satisfy that requirements  Whether that is so or 

not, cannot be examined by us and has necessarily 

to be examined and decided by the authorities in 

the first instance. We, therefore, leave that 

question open to be examined- and decided by the 

authorities in the first instance. We need hardly 

say that if this decision is adverse to them, it is 

open to the applicants to challenge the same as also 

the very requirements before this Tribunal. 

20. 	In their reply, the respondents had 

asserted that the applicant in A.No.896/88 had been 

allowed the revision of pay scales from 1.1.1986 and 

therefore his application was liable to be dismissed 

in its entirety. Shri Rao bihlightIng this, urges 

djsnijssal of this application. Dr. Nagaraja opposing 

this, urges that this applicant had only been placed 

in the revised scale, without giving him all other 

benefits of fixation of pay under rule 22(à) of the 

Fundamental Rules (FR) which was impermissible and illegal. 

21. 	Shri Rao does not dispute the correctness 

of the submission of Dr. Nagaraja. If that is so, then 

there is force in the submission of Dr. Nagaraja. A mere 

placement in the time—scale of pay does not carry a 

Government servant anywhere. Whenever there is a revision 

the same must reflect itself in proper fixation under 

FR 22(c) as is done and is required to be done in all 
4 any 

such cases. We do not see/ground to treat the case of 

the applicant in A. 896/88 differently. On this, it 

follows that the contention urged by Shri Rao in A.No.896/88 

is liable t.o be rejected. 

4 
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law and fact and is not one of inherent want of 

jurisdiction or atpure question of law' which is 

normally allowed to be urged at the hearing. On 

this short ground we must decline to examine this 

contention. But notwithstanding this, we propose 

to examine the same on merits also. 

A careful examination of the order 

dated 12.6.1987 of Government, the correspondence 

that had ensued in extending that order of Government 

and various orders made thereon, reveal that they 

do not at all support this contention urged before us 

for the first time at the hearing. On the other hand 

all of them only lead us to hold otherwise. 

At the highest, all that has happened 

was that either the posts are upgraded or treated 

as higher posts for extending the benefit of revision 

to those fitted against them. In the IA&AD also, the 

same thing had happened. From this, it follows, 

that the applicants are entitled to what had been held 

by us in NANJWDASWAMY'S case. 

Sriyuths Padrnarajaiah and Rao contend 

that such of those applicants that had not completed 

three years of service as on 1.1.1986 cannot in any 

...t be allowed the benefit of the orders made 

J i 	 by the concerned authorities. 

38.\ 	Dr. Nagaraja urges that all the applicants 

3 years of service also as on 1.1.1986. 

On the requirement of 3 years of service. 

as stipulated for promotion by the heads of departments 
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all, for not extending what had been held in 

Nanjundaswarny's case. The distinctions and 

differences in other departments must be real and 

substantial and cannot be on the ground that they 

are working in other departments. The respondents 

have not shown any real and substantial differences 

to deny the applicants what has been accepted by us 

in Nanjundaswamy's case. 

	

1.1. 	We have earlier noticed, that the 

posts held by the applicants either of JAOs or JAs 

and even their pay scales were similar in all 

respects to the posts and pay scales of SOs and As 

in the IA&AD. If that is so, then on the true 

requirements of Articles 14 & 16 of the Constitution, 

it is odd to hold, that the applicants are not 

entitled to revision from 1.1.1986. On this view, 

even without reference to what we have held in 

NANJUNDASWAMYVs case the applicants are entitled to 

succeed. 

	

12. 	Sriyuths Padrnarajaiah and Rao contend 

that the posts themselves in the departments, had been 

created from 1.4.1987 against which only the applicants 

t be deemed to have been promoted from that date 

that view, it was not open to this Tribunal 

end them benefits from 1.1.1986. 

Dr. Nagaraja refuting this contention, 

S that there was no merit in the same. 

11 

14. 	In their replies, the respondents have 

not pleaded this ground, which is a mixed question of 

14/- 
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Constitution. We are also of the view to 
i borrow the language of Justice Desai, n 

D.S. Nakara v. Union of Indja 1  that the GOI 
had "picked up the date, namely, 1.4.1987 
really from a hat" with caprice, which violates 
Article 14 of the Constitution. From this, 
it follows that the claim of the applicants 
for extending to them revised pay scales 
sanctioned by GOI in its order No.F.5(32)E. 
III/86-PtII dated 12.6.1987, from 1.1.1986 
instead of from 1.4.1987 calls for our acceptance? 

This decision of ours in which we had even granted an 

order of stay was not even appealed against and has been' 

accepted by Gover-unent. We are of the view that what is 

stated here, equally governs the contecitjon urged before us. 

8. 	In Nanjundaswarny's case, we have reproduced 

the order dated 12.6.1987 of Government in its entirety 

(vide para 31 pages 541-543 of the Report). In paras 

4,5 & 6 of that Order, Government had expressed that the 

benefits extended by it to the cadres of the IA&AD, 

should also be extended to similar cadres of other 

departments of Government. In conformity with this 

direction only the departmental heads of DT, PAD & GSI had 

extended, in reality and substance the benefit of revision 

of pay scales to the applicants from 1.4.1987. 

9. 	On what has been expressed by Government 

itself at paras 4, 5 & 6 of its order and by us thereon 

in Nanjundaswamys case, to the extent of back-dating 

enefjt of revision from 1.1.1986, the claim of the 
,- 

/cp'llcts for similar benefits which flows from the very 

6qu ST.Fr mnts of Articles 14 & 16 of the Constitution 
cr 	-of Iriaa;cannot be resisted by the respondents. 

The fact that the applicants are working 

- other departments of Government makes no difference at 

. .0 . 13/-. 
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To 
The Comptroller & Auditor General of India 
(with usual number of spare copies) 
(Shri P,K.Lahiri, Director Staff). 

Financial Advisor (Defence Services) 
Comptroller General of Accounts, Ministry of 
Finance. 

Member (Finance), Department of Posts. 
Member (Finance), Department of Telecommunications. 

Copy forwarded to Financial Commissioner (Railways) 
Railway Board for issue of similar orders for 
Railway Accounts Organisation. 

(A.N. SINFIA) 
DIRECTB 

In this order, GOl had accepted the claim of 
those working in the Accounts Wing for parity 
with the Audit Wing. But in doing so, it 
had restricted or allowed the same from 1.4.1987. 
This has been obviously done on the recommendations 
of the Fourth Pay Commission. 

The Fourth Pay Commission presided over 
by Justice Singal, examined the revision of pay 
scales in respect of all the civil servants of 
the U-iion of India in depth and submitted its 
detailed recommendations to the GOl. On those 
recommendations, GOl had made its orders, giving 
effect to the revision of pay scales, to all 
Departments of the GOl from 1.1.1986. The basis 
for making the order on 12.6.1987, was the 
recommendations of the Fourth Pay Commission and 
none other. 

While GOl had generously allowed revision 
of pay scales from 1.1.1986 to almost all its 
employees, it had for no valid reason allowed 
the same, with effect from only 1.4.1987, to 
those working in the Accounts Wing. The order 
itself does not given any reasons for making 

sTRArip such an invidious ditinction only to those 

0.00010 
orking in the Accounts Wing. Shri Padmarajaiah, 
cept for a vehement assertion that the same had 

tj( 	 ' 	n properly made, did not give any satisfactory 
an convincing reasons for the same. 

( 	 We are of the view that there are no reasons 
)w tsoever for allowing the benefit of revised 

y scales only to Accounts Wing with effect from 
.4.1987 and not from 1.1.1986, as is the case of 
all other civil servants in the GOl whose number 
probably exceeds 50 lakhs and that in any event, 
this was a case of irrational classification 
without any nexus to the avowed objective and was 
therefore clearly violative of Article 14 of the 

12/- 
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the proposed scales of pay of Rs 1400-2600 
and Rs 2000-3200 may be treated as functional 
grades in future and that there will be no 
selection grade for any of these posts. 
As regards the number of posts in the higher 
functional scales, the Commission left this 
matter for the Government to decide. 

The revised scales of pay for the 
Accounts staff in Organised Accounts Cadres 
under the Controller General of Defence 
Accounts, Controller General of Accounts, 
Department of Post and Telecommunications 
and also in Indian Audit and Accounts 
Department at par with Audit stream have 
already been notified vide this Ministry's 
Notifications No.s F.. .IC/86 dated 13.9.1986 
and 22.9.1986 respectively. In accordance 
with these modifications certain persons 
have already been allowed the higher revised 
scales of pay subject to the conditions laid 
down therein. 

The question regarding number of 
posts to be placed in the higher scales of 
pay has been under the consideration of the 
Government and it has now been decided that 
the ratio of number of posts in higher and 
lower scales in the Organised Accounts cadres 
as well as in Accounts Wing of the IA&AG may 
be as follows: 

U) Section 0fficer (SG) Rs 2000-60-2300— 80 
E 8-75-3200 

(ii) Section Officer 

(lii) Senior Accountant 

(iv) Junior Accountant 

Rs 1640-60-2600-. 20% 
EB-75-2900 

is 1400-40-1600— 80% 
—50-2300—E B-
60-2600 

Rs 1200-30-1560—EB 
—40-2040 	20% 

The designations in different Organised 
Accounts cadres may be. different. In such cases 
also the pay structure on these lines may be decided. 

These orders take effect from 1.4.1987. 
The respective cadre controlling authorities may 
now take necessary action to prescribe criteria 
for appointment to the higher functional grades 
requir&ng promotion to the grades of Rs 1400-40-1600-. 

- 	50-2300—EB-60-2600 and Rs 2000-60-2300—E8-75-3200 
the same lines as adopted for Audit stream and., 

f " c 
 

Nthereafter take necessary action to implement 
f.1  & 	 - 'these orders. 

The orders in respect of Railway Accounts 
.3 	) pganisation will be issued separately. 

These orders issued in consultation with 
i''jthe Comptroller and Auditor General of India in so 

--' ''far as these relate to IA&AD. 
Hindi version is attached. 

sd/— 
(A.N. SINI-Lk) 

1rrtor 
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the Constitution. The new dimension of 
Article 14 of the Constitution, namely, 
that arbitarariness was the very anti-
-thesis of the rule of law enshrined in 
Article 14 of the Constitution, evolve 
in E.P. Royappa v. State of Tamil Nadu 
has been elaborated and explained by the 
Supreme

" 
 urt in Maneka Gandhi v. Lkiion 

of India.Bearing the principles 
enunciated in all these cases, we must 
examine the claim of the applicants based 
on Article 14 of the Constitution. 

The order made by GOl on 12-6-1987 
reads thus: 

'No. F,5(32 )-E. 111/86-Pt. II 
Government of India 
Ministry of Finance 
Department of Expenditure 

New Delhi 
the 12th June 1987. 

Office Memojrandum 
Subject: Restructuring of Accounts Sf 

in Organised Accounts Cadres. 

Based on the recommendation of the 
Fourth Central Pay Commission the scales of 
pay for Auditors and Section Officer in Audit 
stream of Indian Audit and Accounts Department 
(IA&AD) is on the following lines: 

,i 
- 

Pre-revised Revised 
fis PS 

Assistant 65030-740-35 2000-60-2300 
Audit Officer: -880-EB-40- -EB-75-3200. 80% 

1040. 
Section Officer: 500-20-700-EB 1640-60-2600 

-EB-75-2900. 20% 

3 • Senior Auditor: 425-15-500- 1400-40-1600 
E B-15-560-20-.. -50-2300.-E B 
700-EB-25-800 -60-2600. 80% 

4. Auditor: 	 330-10-380-EB 1200-30-1560 
-12-500-EB-15 -EB-40-2040 20% 
560 

2. 	The Fourth Central Pay Commission vide para 
: tll.38 of Part-I of its Report have observed that 

the Audit and Accounts functions, are complementary 
to each other and are generally performed in many 
Government offices in an integrated manner which 
is necessary for their effective functioning. 
Accordingly, the Pay Commission have recommended 
that there should be broad parity in the pay 
scales of the staff in IA&AD and other Accounts 
organisations. It has further recommended that 

0 . 0 . .10/- 



In separate but identical replies 

the respondents have resisted these applications. 

The respondents had asserted that there were inherent 

differences and distinctions between the posts held 

by the applicants and those working in the IA&AD or 

other departments of Government and that on any view 

they were not entitled for benefits of revision of 

their pay scales from 1.1.1986. 

Dr. M.S. Nagaraja, learned counsel 

for the applicants, contends that the duties, responsi.. 

—bilities and the scales of pay allowed to the JAOs and 

JAs of the Departments of [IF, PAD 8 GSI were similar 

to their counterparts in the IA&AD in whose favour 

Government had made its order on 12.6.1987 and by us 

in M. NANJUNQASWAZi AND OTHERS V. ACCOWTAN'r GENERAL 

AND OTHERS (1987 SLJ Part III Vol. 25 page 531) and 

therefore the applicants were clearly entitled to 

revised scales of pay from 1.1.1986. 

Shri M.S. Padmarajaiah, learned Senior 

Central Government Standing Counsel, appearing for 

respondents, except in A. Nos. 896 to 900/88 wherein 

Shri M. Vasudeva Rao, learned Addi. Central Government 
appearsj. 

Standing Counsel,refuting the contention of Dr. Nagaraja, 

sought to support the respective orders made against 

the applicants restricting the benefit of revision of 

pay scales from 1.4.1987. 
NV 

" 	7:. 	 On this very question in MANJUNDASWAri' $ 

ase we have expressed thus: 

) J;1 	"The true scope and admbit of Article 14 
of the Constitution, has been explained 
by the Supreme Court in a large number 

Nl 	 of cases. In Ramkr1shna Dalmia v. 
Justice Tendo1kar (Re:Special Court 
Bills case), the Supreme Court had 
reviewed all the earlier cases and had re- 
stated all the facets of Article 14 of 



were working as Junior Accounts Officers (JAOs) in 

the Department of Telecommunications (DT) which posts 

are equivalent to those of Section Officers (SOs) of 

the Indian Audit and Accounts Department (IA&AD) of 

Government in all respects. Prior to 1-1-1986, 

applicants in A. Nos 0  929 to 939 of 1988 and in A. Nos. 

896 to 900/1988 were working as Junior Accountants (JAs) 

in the Postal Accounts Department of Government (PAD) 

and the Accounts Wing of the Geological Survey of India 

(GSI) respectively. The posts of JAs in the Departments 

of PAD and GSI are equivalent to the posts of As in 

the IA&AD in all respects. 

3. 	 In its Order No.F.5(32)E III - Pril 

dated 12.6.1987, Government interl alia accorded its 

sanction for placing the posts of SOs and JAs in the 

IA&AD in the revised scales of pay, however restricting 

such benefit from 1.4.1987 only. In conformity with 

this order of Government, by separate but identical orders 

made, the respective departmental heads of ir, PAD & GSI, 

had made similar orders a1lc*ing the applicants also 

similar benefits but restricting the same from 1.4.1987 

and not from 1.1.1986 as they now claim. Fnce in these 

separate but identical applications made under section 19 

of the Administrative Tribunals Act of 1985 (Act), they 
4 thémj 

have sought for a direction to extend/the benefit of such 
2 

)/ 	rision from 1.1.1986 on the ground that they were 
cfl 
ilar1y situated with those of the IA&AD to whom thi 

1334buna1 had extended the benefit of revision from 

;i'1,1.1986 as in the case of all other civil servants of the 

Union of India. 



The General Manager 
Telecommunications 
Karnataka Circle 
Bangalore. 

The Controller of Accounts 
Central Accounts Office 
Department of Mines 
Geological Survey of India 
Calcutta. 1. 

The Controller General of 
Accounts 

Ministry of Finance 
Department of Expenditure 
Loknayak Bhavan 
New Delhi. 

The Deput
TPostal) 

Director of 
Accounts  
Karnataka Circle 
Banga lore-i. 

7, The Director General (Postal 
Dak Tar Bhavan 	Wing) 
New Delhi. 

Respondent 3 in / 
Application nos. 
655 to 670, 793 to 

' 	810, & 814 to 828/88. 

Respondent 1 in 
Application no. 
896 to900/1988. 

Respondent 2 in 
Application no. 
896 to 900/1988. 

Respondent I in 
Application no. 
929 to 939. 

Respondent 2 in .  
Application no. 
929 to 939/1988. 

(Shri M.S. Padmarajaih & Shri M. Vasudeva Rao 
Standing Counsel ) 

These applications having come up 
before the Tribunal today, Hon'ble Vice Chairman, made 
the following: 

ORDER 

As the questions that arise for 

s'çc'\àetermination in these cases are common, we propose to Nn 
( 	d1\pose of them by a common order. 

yc , n 
) 2.4 	 Prior to 1.1.1986, applicants in 

Nos. 655 to 670,793 to 810 and 814 to 828 of 1988 

• 	• • 7/.. 
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Shri S. Sugumaran 
Aged 37 years 
Sfo. Shri P. Shanmugam. 
Smt. Vijayalakshmi Gopalakrishnan 
Aged 38 years 
Dfo. Shri V.R. Thiruvengadam. 

Smt. Nagamani S. Rao 
Aged 35 years 
W/o. Shri S.G. Subba Rao. 
Srnt. Mary Philornena C'Couto 
Aged 41 years 
W/o. Shri Adolf D'Couto. 

Shri P. Murthy 
Aged 36 years 
Sb. Sri Poongodai. 
Smt. Padmini Murthy 
Aged 36 years 
W/o. Shri. P. Murthy. 

APPLICANTS 1 to 11 
in Application Ns. 

(All are working as Senior Accountants 	929 to 939/1988. 
in the 0/0 Deputy Director of Accounts, 
Basava Bhavan, Bangalore — 560 001). 

(Dr. M.S. Nagaraja, Advocate) 

Vs. 

Shri M. Radhakrishnan 
Aged 40 years M. Shri M. MeenakshisundaraL 

1. Uion of India 
Represented by Secretary to 

Government 
Ministry of Finance 
(Deptt. of Expenditure) 
New Delhi Respondent 1 in 

Application Nos. 
655 to 670, 793 to 
810, 814 to 828 & 
Respondent 3 in 
Application nos. 
896 to 900 and 
929 to 939/1988. 

Respondent 2 in 
Application \Nos. 
655 to 670. t,793 to 
810 & 81410 
824/1988. 

ember Finance 
elecomrnunication Board 
ptt. of Telecommunication 

anchar Bhavan, New Delhi. 

.6/— 



3821 to 13869 

\ 'Y 
uwE COURT OF INi)L 

\4 •  From: 
• 

The &,sistant Registrcr\ tjt/\  

N,w De1hi 
uprm Court Of Ld.ia \ 

\ 

	

	 2.3.1989 

ç

r 

Dtd 

To/ Th Ragistrr 
/ 	Central Admini strtiVe Tribunal 

B.D.A.  Commercial Compi ex, 
Indira Nagar,Bangalore 	- 

P;TITCNS FOR 	CIAL LAVE 70 APPEAl. 

VIL 
	 368 of 1988 
pins, for ex-parte stayl 
The Secretazy, Ministry of Firiart e & Ors ..Petitioners 

vs 
Sh. S.NajUfldaSwafly & Ors 	 ...Respor'cIents 

Sir, 
I am dirct.d to forward hrewith for your informction Order 

and necassary action a crtified copy of the 
28.7. 1989 made 	 applications 

of this Court dated 	 • in the  _- 

aboV e-ment ioiid. 

SISTANT RGLTRh 

s/19.12. 88/iv 



- 
Crtified to be truc copj 

4N THE SUPREME COURT OF INDIA 
CIVIL/CWjPPELLATE JURISD!CT10f4A8 _K 

- 	I Sererne 	Izdia 

tun..r *rucje 130  or iii u.neiuion or incia ire. .a. urier 
ted the 14th Ju3y91938 of the Centre). Adaini.trative Trjbuu1,: 

Bangalere lenok at Bangalore in AppUcation Jo.. 655 to 670, 793 to 
810 and 814 to $28 of 1988) 

ial 
AppUóitione for atq tW notice of notion with a prayer ror an 

ex'parts Order) 

The Secretsv, 
Ministry of )inanoe, Nov Delhi & Ore. '' 	.. . .Petiticriers. 

She B. Nsnjundasway & Or.. 	 ...Jeapondenta 

(Ccaplete Cause Title Is a. per Sohedule'k) 

Dated the 28th bruax.198 

I'I,171fl 
HON'BLE MR.JUSTIOE K.N.SINGH 
HON'BLE MR.JUSTICE I.JAGAffNATR& SHETTY 
HON'BLE MR.JUTICE LULDIP S1NGH 

cr the POtitionern s Mr. G. Ramaswani, Aditional SaUd.tor General1, 
of India. 
(M/s. C.V. lubba lao, A. Subba Rao, L.K. Oupta, 
and T.C. Sharma, Advocates with bin) 

Per the Caveator/Reepondenti MIs. R.X. isis], and B.S. GtQta,Advooatee 
In SLP No, 13821/83 

THE PET ITIiS POR SPECIAL IATE TO APPEAL AND THE 

£PPItCATIG15 POR STAY above-aentioned betng called on for 

hearing h fore tide Court on the 28th day of Pebrauz7,1989 

Contd......2/' 



SUPREME COILR\ 
JUR1SDICT,c1 

PET ITTO 	IdylL) 136? ci8 

29320 to 39 368 Cf 1988 

The SecrE?tary, 	
A1In MiratLy of i'inance & ('rE 	
Petitioner 

Versus 
Sh. S.Nnju 5aswy & Ore 	 Respondent 

P 

C.V.Subba Re.o 
Advocate.on..Recordfo,. 

Peti tic,ne re 

Engrossed by 
Examined by 
Compared with 
No. of folios 

SHRI 	
S 't. 	Caveator. AdvocafeoifJ urorqor/ 	 No,1 in SLP 13823J88 - 

SHRI 	- 
AdvocateonRecordfo,. 

VALED IN MY PRESMep 
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40., Shri M.K.Bekkinakeri
dl C  

Aged 36 years 

s/o K.N.Bekkjnakeri 

shri K.Brahnjah 

Aged .37 years 

3/0 K.Balaiah, 

Shri SRdT1afli 

Aged 35 years 

3/0 shr& N. subburn aha].ingn. 

shri P.D.Mahale' 

Aged 33 years 
son of Shri Das 

shri D.MOhaTla Krishnan 	 -, 
aged 36 years 
s/o.sh. C.R.Devarajan. 
shri V. Born ayari 
aged 41 years 
3/0 shri Vellaiah, Goundar. 

Shri R, Munrathngm N ai clu  

Aged 38 years 
S/o Shri R.V Naidu. 

47 • Shri B. Wnkatarni a Rao -  
Aged 37 years 
5/0 Shj B.Govjfldar, 

481 shri Shaik HUSsain 
Aged 43 Yaars 
s/0 sh. Shaik Mast, 

49. Shri z.Ramnoorthy 	....p1int5 1 to 15 Aged 39 years 
S/o hrj K. Amugh11t. 	in * 7.pplication Nos.814 

(zpp1icts -in S]..No.35 to 95 and 47- are wo rking as 
Deputy )çCQUflt5 Officer in .0/0 BGTD, Baflga3.o re-9. 
si. No.46 is s.rking as Deputy .iccount5 Officer in 
0/0 Di recto r -M txe, B aflg&-o rô-. 1 • Si • No • 48 is working 
as Peputy Accounts Officer in 0/0-DET(Mw)- Projects, 
1ubii-21 and S1.1,o.49 is wOrking as Douty ACcOUflt 
0 fficer in cib (NT, cJ/?h Bangci), 

I 
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Shri M.K.Bekkinakeri  

Aged 36 years 

S/o K.N.Bek]cjnakej:-j 

shri K.Brahjah 

Aged .37 years 

5/0 K.Balaiah. 

Shri S:Rriani 	" 

• 7.jg 	35 years . 

s/o shrt N. subburn ahalin gun. 

shri P.D.Maha.le 

Aged 33 years 
n of shri Das 

shri D.MOha1a Krishnan 	 -. - 

iged 36 years 
s/o sh. C.R.Devaraj a. 
shri V. Born ayan 
aged 41 years 

s/o shri veil ai ah, Goundar, 

Shri. R, Munratbnn Naidu 

Aged 38 years 
s/o shri R.V Naidu. 

47. shri B • Wn k atarn an a Rao  
Aged 37 years 
s/c Shri. B.Govifldara. 

483. shri Shaik Hussaifl 
Aged 43 yaars 
s/o sh, Shaik Mast. 

49, Shri .Ramnoorthy. 	0.0.4piicnt5 1 to15 
Aged. 39 years 	 . 	 • 

s/o h1 K.  Arnugh e 	
in 2~pplication Nos,814 

(ipplicits in S]..No,35 to 115 and 47 are working as Deputy ;r-counts Officer in .0/0 BGTD, Baflgalore-9. 
Si. No.46 is working as Deputy Aocotnts Officer in 
o/o Director -Mtxe,Bflgalore. S1.No.48 is working 
as Deputy ACCOUnts Officer in o/o DET (MW) Projects, 
ubli-21 and S1.146.49 is working as Deputy fccxunt 

0fficêr in c/t GMT 	Baflgaci..;, 



-S.- 	 - 

2, Shri K.G.Deshpande 

ged .42 years, c/c TDE, Hubli 

Desiande. 

ri k'Lak)uaara Pc 

% ged 40 years, '-0/0 BC3TD, Banlore-.9. 

/o shri H.P.Jiardhana Ro. 

shri Z.M. Narasirnha R 

Aged 37 years, o/o BGTD, Bangalore-9. 

s/c Shri A. Maijunt 	R 	...1QpliCa1ts 1 to 

18 in application 

No. 793 to 810. 
(Al l are work.ng  as Dpuy AccDUflis 

9 OfficErs) 

Shri K.Jayarn 

zged 45 years 

S/o 1 ate Shri K. K ri sbn u rt lw, . 

36, Shri 1-I.K.Shesha, aged 36 years, 

S/o late th.Keshavamurthy. 

37. Shri C. Ba1arnaiah 

jged 37 years 

s/c shri. C.Ramaiah, 

38, Shri K.R.Sriflivasan 

aged 38 years 

.&o K.Rajaplan. 

39. Shri C.NagaDp1 

ged 38 years 

/o Shri Chinanari 

- 	ccntd. 

t 



H. 	\nkatesh 

Aged 38 years, 0/0 TDE, Shimog, 

s/o shri Harinaryiapa. 

 shri P.Pappanna 

Aged 44 Years 	o/o TDE, 	Hassi 

a/c Chikkapullanria. 

 Shri K.R. Savalsung 

Aged 38 years, 0/0 TDE, Gulbarga 
s/c Shr-i Ram app a Saval sung. 

26 shri N.B.Kusioor 
ed8

L gha Sro 

 Shri H. sr1karanaraya Bhatt 

Aged aUt 38 years 

s/o late H.chandra Bhatt. 

 Shri K. bdul Pz ak 

Aged 40 years, o/o TDE, Marig1ore•  

a'o 5hri G • Kay &iu5 s a. 

 sh. 	ir'artda GaTliga 

Aged 43 years, o/o T1, MaXiglore 

BDn of Late B.Rama. 

 Sh rt K.N. Manjunatha Iblia 

Aged 36 years. o/o TDE, Manga].ore. 

s/o shri Narayana ibila. K. 

 Shri. sireshj, Naik 

Aged 35 years, 0/0 TDE, Mangalore. 

s/o Sri 	J,N,Naik. 

I 



16. shri H.S. KdTlath 

aged 42 years 

9fl of H.Kflath 	,.pplcaflts 1 bD 16 

in Application NOS. 

(XLi applicants are working 	655 to 670/88. 

as Deputy Accounts Officers in 

the Office of the Genera). Mager, 

TelecOtflmUflicatjotlS; Katt1ata)a circle 

Baflgalore9. 

shri c.sriniyasurthY 

ged 44 years, 0/0 GMT, Barigalore* 

n shri K. Chidnbaraiah. 

shd. V.S. Raghavafl 

ged 36 years , 0/0 NEs CTSD, B']-ore. 

n of Shri S. Vara1aChai. 

shri 14,C. Thirflmapur 

aged 41 years, plo TE,Be1gaUm 

s/o Shri. C • G • T birrgfl apu r. 

20, shri B.L. Mno1a 

aged 39 Years, 0/0 G?', Bgal0re. 

S/O J,ate B.T. 

ghri Rajashekara 

ged 43 years f  0/0 c4T, Bz1ga1ore. 

/o Shri putswgnaPPa. 

Shri M. KrishrtUrthY 

aged 38 years, 0/6 G!, Bangalore. 

s/o Shri M. R3maia• 
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7. shri Nagapati V. Rhat 

Aged 36 years 

son of Venlcatarnan Bhat. 

9. shri .Kalappa Shivaopa Kamrflar 

Aged 46 years 

son of shivappa Kmar 

 shri P.K.,Prasad  

Aged 44 years' 

son of P.Saranana Goud. 

 shri Subraya Shesha Bhat 

pcjed 36 years 

sn of Shesha Shankar Bhat. 

1i shri Ratiacharidra Narayari Kulkarni 

Aged 52 years 

Ofl of Sh. Narasimha Kulkarni. 

12. shri S.A.  Hakeem 

Aged 56 years 

son of syed Jaffer. 

3. shd. Nagu pooja 

Aged 36 years 

son of 	h, Chenfla Poojari. 

 Shri G.MOharlRao 

Aged 41 years 

son of pareshwaraiah. 

 s.thri  P. B 

Aged 39 years 

fl of B, Ray avankt. 

I.  

ii 



IN THE SUPRE OURT OF INDIA 

CIVTh ZPELLJTE 	SDICION 

SIJJP ((,,IVIL) NC\' \ o 	988 

1. T1-  Screrr, 
Niflsty 'L 	niC 

(D("-p artme n t f 1 xpefl di. ti.ire) 
New Delhi & 6 OtI-r 

2. Mrer Fin.nce 
"Teleryuunjcatjon Board 
Departhent of Teleaommunication 
Sanchar Bhavan, 
New Delhi. 

3. The Genera Manager 
eleajmmunj cations 

Karnataka Circle 
Barigalo re. 

Versus 	
\ 

1. sh. S. Nax1jundaswny & 49 Ors. 
) 

2 Shri S.S,Bulu]. Huck 	
/ Ad 36 years 

son of S.M.ShahuU Hneed. 

3 Shri P. Shanrnug n_ 
Aged 38 years 

fl of A. Penm, 

4. Shri 3. vijayaraghavan  
zged 34 Years 

n of v,p Jirulai Che 

5,, Shri P. Shanmug:mII 
aged 35 years 

Sfl of Perianna Chetty, 

...Peti tiore rs 

6. Shri M.N.Shn]car 

aged 39 years 

an of M.K.Narayanappa. 	.. .RCSOn-S 
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UPON, hearing Counsel for the ,%p?eartfl9 Parties herein, 

TaS (X)URT, 	ile djOUrfliflg the matter 1)0TH OPDER# that 

in 
the meafl1ile. the operation of the Order dated the 

14th July,  2988# of. the Central AWinistrative Tribunal. 

BCb at Baflgt]Or8* in pp1LCatt0fl6 1409.655 to 610,193 to 

83D and 814 to 828 of 1989, be and is hereby stayed: 

fID THIS COURT DC'. FURTHER CR)ER THAT THIS ORDER 

be punctuallY observed and carried into executiOn by all 

concerned.  I1'T3SS the fon'ble shri F-Eighunandark Sw,, 
rUp Pathak, 

atk the  fupreTfle Court, Nw Delhi. 
Chief Justice of India,  

thI s the 28th clay of Feb rt ry • 1989. 

(V.P. SING}IAL) 
JCIi'T RGIs!rRAR 
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SECTION iv- 
1 	 D.No.4691-95/88/IV-A. 

From: SRE 	COT OF IIA  
The Assjstart 	 NEW DELHI. Registrar, 
Supreme Court of India. Dated: 20th August, 

1993. New Delhi. 

591 To: 
%1he Registrar, 

Central Administrative Tribunal, 
Bangalore Bench, Bangaior• 

CIVIL APpj, N0s.3674_3758 OF . 99 

	

Tentral Administrative 	buna1TJppi8j0ns 
 Nos.696 to 900 of 1988, '655 to 670, 

793 to 810, 814 to 828 of, '21 to 26 or 1988, '569 to 591 of 1988, 84 of 1989, and 302 of 1989.) 

Fj 	etc. 	
•• Appel1ats 

Versus.. 
& Ors. 	

•,• Sir, 	 Respondents 

In pursuance of Order 
XIII,, Rule 6, S.t.R,1966 I am directed by their 

Lordships of the Supreme Court 
to transmit herewith a certified 

6th August 	
Copy 

of the Order daed the 

certified 	

1993 in the ape1s 
abovmentjofld The 

Copy of the Decree Inde in the raid appe 8  will  be sent later on. 	
I 

PleaSe acknowledge recejpt 
p 

Yo5 faithfu1i 

REGISTRfiS( 



ç CPrYjpd 

1 
A.un,4 	.trmr (1k.) 

IN THL EUrRrjrlE C0UFT or 	or~ Cmj,, .f kz dam 
CIVIL AFRELLATE JURISDICTIOtj 

459015 
L With 	C) No,,1 £E?7/E 	1 	 /88 L  1 B: -i/9r' j 

The 	COUfltI-t G - r1 L Or - 

F.3. Mth- t Ors. 

!Li T H 

L7boFj Cc;r i . i fl 	out 	c. I SLFs (C) No. 1 3.O-4/8E, 	13821 --? '88. - -' 	,- / 	 . 	) 	/ 	 i / - Q 	cnn fir . 

The 8E'retry. Ministry of 
Finance & Urs. 	 ppel1nts 

versus 

.Vsud&va & Ors. 
	 Fcpondents 

W I 1 H 

CI'JIL cFaL_NOS. 3e/2e-27 OF 1 FB3 

Ui- ion ol ir,di 
	 - . 	Appellant 

V E V LIE 

Sri Jaikshtfl etc. 
	 F5pond2ntE 



' 

u I 	UoiStp pts aw tq p-.1.cj 'r tn 	r sij 3usd 

i iT JTjdV wj 4"Iga UaAT5 3q AIUQ 
PIflOj 

puIj 	 pi 	 .0 3tjoq aqj I eql pIoq Sq 3_tic 
STY4 LIt 1B'1 	Idn=j 

o f L 
Ut 	Jfloj sTW4 Aq P-p tUJJ U3aq sq In t 	nb p 
ILtnqtj 	4?.'3STLtwp 	 Uj eq .Kq pq sp 926t 
J 'ttUf WOt 	

8I JpjdW  

' aWlTeAe Rq 
Pl noqs 1961 2I aunr po3ep Wflpujhi2: 

/q PaxTj salems / ed 	 Uq aqj Iaqqi LIDI Senb 
094 •nt S-1 

26T1 

T5:J t p r  

8E3LI °t 	edl [tA U3 

Pep 4.Jnoj 5i q3 10 :L'3wpnç oq4 JO 3 qbTl 
3I3 LI! Ilasm ane4s UUTSST"pe an qw n P'30dip 

	

3q 	t I -1 044  sjs4qew  
-,, 

	

"• 	Ip 10 UOt LIOpuoj-1 01 <;uoi  ejt Judy 0q, UO osle pue 
00t4rd aAeal jpjoadS 3q3 

LID 8)!40 u 3flS1 

(MIJIS 
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the ight of the said ciec- ision, the appeals are allojed, 

the ord-r of the Central Administrative Ti- ibunal is set 

and it is dil- Pcted that the bend it of the 

MemOrandUm dated 1une 12, 1987 'hai 1 be available only 

ith effect from April 1 	1987. 

çtJL 	3i--27/Ep : 

These matters may be dcl in.:ed I rocn this batch. 

( 	 wg ) 

Iê. ..* *..* ••*. SJ 

New Delhi, 
Aigust , 193. 
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4
VIP 

D.NOS.48 1-95 etc./88/5e0 IV A 
ejjx~ SUPREME COURT OF INDIA 

NEW DELHI. 

	

Dated this the 	 C*T 
From: The Registrar (Judicial), 

Supreme Court cf India, 
New Delhi. 

To: 	mistrar, C4htral Administrative Tribunal, 	
1Ioc, 

\angalore Bench, 
BangalOre. 

CIVILA NoS.3J T97ffi OFj9.9 

The Secretary, Ministry of Finance & 2 Ors. 
,,..Appellants. 

etc.etc.  

Versus 

	

Shri A. Vasudeva & 4 Ors.etc.etC. 	
...RespoXldents. 

Sir, 

In continuati•fl of this Registry's letter o1 even 

number dated the 24th August, 19939 I am directed to transmit 

herewith for necessary action a certified copy of the oommofl 

Decree dated the 6th August, 1993 of the Supreme Court in the 

said appeals. 

Please acknowledge receipt. 
Yours faithfully, 

for 



IN THE SUPREME COURT OFtR) 
I 

 
CIVIL AL.IIATE JURISD

IE 4rem. Court of Tudia 

-- 
(âpeals by special ).ave granced Sk 4Tiis Court by its Order dated 
the 6th August, 1993 in Petitions for Special Leave to Appeal 

(Civil) $os.13660 to 13664, 13821 to 138699 10025 to 10030 and 
13354 to 13376 of 1988 and 11732 and 11599 of 1989 from the 
Judgments and Orders dated the 14th July, 25th January and 8th April, 

1988 and 20th February and 22nd May, 1989 of the Central 
AdninistratiYe Tribunal, Bangelore Bench, Bangalore in Application 
140 s.896 to 900s  655 to 670, 793 to 810, 814 to 82810  21 to 2 and 
569 to 591 of 1988, and 84 and 302 of 1989 (F) respectively). 

The Secretary, Ministry of Finance & 2 Ors. 	•..Appellants. 

etc. etc. 
Versus 

Shri. A. Vasudeva & 4 Ors. ,tc.etc. 	 •,,Respondenta. 

(For fuil cause title please $ee 
SChOdU1S$'A' to 'F' attached herewith). 

6th Apt 19E 

C0RAM: 
bON'BI.E MR. JUSTICE S.C. AGRAWAI. 
}ION'BLE MR. JUSTICE N. Vk2iKATACH4LA 

For the Appellants in 
all the Appeals except 
Civil Appeal Nos.3679 to 
3727 of 1993 

For the Appellants in 
Civil Appeal Nos.3679 
to 3727 of 1993$ 

Ms. Kitty Kumarmaflgalea and 
M/s. P. Parmeswaran, S.N. Tardol and 
C4  V. Subba Rao, Advocates. 

Mr. V.C. Mahajan, Senior Advocate, 
(Mr. C. Badrinath Babu, Advocate with 
him). 

For Respondeat 140.1 in 
Civil Appeal Nos.3679 to 
3727 of 1993: 	 lix. B.K. Kamal, Advocate. 

The Appeals bbovemefltiOfled alongwith ether connect*d matters 

being called on for hearing before this Court on the 6th day of 

August, 1993; UPON perusing the record and bearing counsel for 

the appearing parties aboYemefltiOfld, THIS COURT in viea of its 

decision dated the 4th FebruarY, 1992 in Civil, Appeal Noi.l 783 

and 1784 of 1990 entitled Union of Inie &Qr Vs. The Secret 



A 

S 
9.  

adxas. Civi3. AudLj & Accounts Assp. & Ajw. •tc reported in 
< 

0992 (1) JT 6) DOTH in allowing the appeals ORDER; 

THAT the Jud,nents and Orders dated the 14th July, 2th 

January and 8th April, 1986 and 20th February and 22nd May, 1989 

of the Cantral Adninistretive Tribunell, Bangalore Benth, 

Bangalore in Application Nos.896 to 900, 65 to 6709  793 to 

810,814to828,21to26and569tO591Of1988 and 8kand 

302 of 1989 (F) reepectively be and are hereby set aside and 

instead it is hereby directed that the benefit of the Meorandim 

dated the 12tn June, 1987 issued by the Government of India, 

K mis try of Finance, Departa ant of Expenditure, bearing No • F (32) 

E..111/s6- Pi II with regard to revision of pay acales shall be 

available to the apRilleaft herein only with effect frvm 1st 

j April, 1987; 

AND THIS COURT DOTH FURTHER ORDER that this ORDER be 

punctually oa erved and carried into execution by $11 concerned 

WITNESS the Hen'ble Shri Manepalli Narayanarao 

Vazkataohaliah,. Chief Justice of India, at the 8upre Court, 

IJw Delhi, dated this the 6th aey of August, 1993. 

AIITIONAL RISTRAR (JUDL.) 
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IN THE SUPBj--,mr COU±IT OF INDIA  

C11IL-APPE-1,1,ATE MUSDICTION 	 ( Lo 
SPECIAL LLVE PET IiION '(CIVIL)NQ. 	5 	OF 1988 

The Secretary, 

Ministry of Finance, 
(Deptt.of L:xpenditure), 

New Delhi. 

Controller Genera]. of Accnts, 

Ministry of Finance, 

(Deptt. of Expenditure), 

New Delhi. 

CDntroller of Accounts, 

Deptt. of lvi1is, 

Geolagical Survey of India, 

Cal Cu t t a. 

Versus 

Shri...Vasudeva, 

31/7,13th Main Vijayanagar 

Bangalore_560 040. 

Shri.V.J.Georgc J3yashe€larj, 

No.2, Vasanthappa Block, 

Gangenahalj, 

Banga13re560 032. 

. . . • . 2/— 



1 
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S 3. Srnt•A.c.sarwamangaia 

136, '4mblka', 

7th B1ck, J3yanagar, 

011. 

Shrl.H.J,keshava D's, 
265,9th 

Nail,3rd B1ck, 

Jayanagar, 

Bangn)13re-560 011. 

Shri.B.R.Teja Murthy, 

51 C.P.4.D.Quarters, 

BlDck,.5, KDramanga1 

Banga13r5 	034. 	 .. Respondents 

PETITION UNDER ATIcLE 136 

OF TEE CONSTITUIIQN  OF INDL 

FOR SPECLL LE4E TO APPEAL 

4GINST TEE JUGNT DATED 

14.7.1938 jpASED BY THE 

CTRAL ADMI ISTTIVE 
TRIB1JN4L Bii;LoE BCH 

BJiNGLORE 	APPLIC4T ION NOS. 	
0 

896 to.900188. 

/ 
The H3n'ble The Chief ustie f Idi. and 

His Companion JUSt1C/Of thQSUPCmG 
Court of India. 	

/ 
The humble pet1ti  n of the petiti3n€r,above namö 

j 	 . 

/ 
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IN THE SUPR1E COURT OF INDIA 

CIVTh ADPELL2\TE JtJRISDICON 

-Ls SLOP (CIVIL) NO'7\ 0 01 1988 

/ 

The s3(7e'rj, 
Minist:y 	-1 C~1 

(Departnieri 	f 'xperidj ture), 
New Delhi & 6 Qthr3 

Mrer Fin.rice 
Telecommuni cat ion Board 
.t 	of 
£.har Bhavan, 
NDeihj. 

Tb G2rlerai Mnacer 
TP 
Karnataka Circid 
Barigalore. 	

•.. .pe U tiore rs 
Ver5u 

1. sh. S. Nanjundaswarny & 49 Ors, 
) 2, Shri S. S.Bulul Huck 	 / Aged 36 years 

son of S.M.Shahul Harneed, 

shri p. Sharimugii 
Aged 3 years 

[ Shri s. Vij ayaraghv en 
Aged 34 year 

fl of V.P. JiIi1ai Chetty. 

Shri P. Shanrnugn_ 
rged 35 pars 

3n of perianna chetty, 

6. Shri M.N.Shnkar 

aged 39 years 

an of M.K.Nar*yanpp 	
.. .RCSPDnL?nts. 
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7. shri Nagapati V. 

Aged 36 years 

EOfl of Vencatarnen Bhat. 

9. shri .Kalappa Shivappa Karnmar 

Aged 46 years 

son of shivappa Karnmar 

shri P.K. prasad 

Aged 44 years' 

t 
son of P.Saranana Goud. 

shri subraya She sha Bhat 

ed 36 years 

SDfl of Shesla shankar Bhat. - 

shri Rnachar1dra Narayar KU1'karfli 

Aged 52 years 

son of Sh, Narasirflha Ku1karn. 

shri $.A. Hakeem 

Aged 56 years 

On of syed Jaffer. 

3.3•  shri Nagu poojari 

Aged 36 years 

ri of sh. chenna Poojari. 

14. 5hri G .Mo han Rao • 

Aged 41 years 

Ofl 9 f Parneshwaraiah. 

15, SthEi P. 	Ry avanki 

Aged 39 years 

of B.Rayavnki. 

cci t:. 
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16. shri Hs. Kflath 

Aged 42 years 

9Dfl of H.Knath 	...J)pliCaflts 1 to 16 

in pplication Nos. 
(AU 8pplicaflts are rking 	

655 to 670/89. 
- as Deputy ACCOUnt3 Officers in 

the 0 ffic e of the Gene r e.l 	age r, 

Te1ecmmunicat ions; Karriata Circle 

Bangalore-9, 

$ 

 Shri C.srinivasnurthy 

Aged 44 years, o/o GMT, Bangalore. 

n Shri K. Chidnbarajah,, 

 Shz-i V.S. Raghavn 

Aged 36 	years , o/o .iE, CT3D, 	B'lore. 
$fl of Shri S. Varadacharj. 

 Shri M.C. Thjmrnarur 

Aged 41 years, o/o T]DE,Beigaum 

S/o Shri C.G. Thimrnpur, 

 Shri B.L. Fianrohayi 

Aged 39 years, o/o GMT, Barigalore. 

s/o Late B.T. Lakslrninarayarppa. 

 Shri Raj ashekara 

Aged 43 Years 
, 0/0 GMT, Bng1ore 

5/0 Shri Puttaswappa. 

 hri M. Krishnnurthy 

Aged 38 years, o/o G!, Bangalore. 

s/o Shri M. 	P.3maiah. 	 c' 

co\
- 	

'-.

ot lo~ 
1. co 
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23. Sh.H. \flkatesh 

Aged 38 years, c/c TDE, Shimog, 

s/c shri Harinaraynapoa 

shri P.Papoann 8  

Aged 44 years , o/o 	; Hass an 

s/c Chikkapul].anna 

Shri K.R. Savalsung 

Aged 38 years, o/o TDE, GUlbarga 

s/c Shri Rarnappa Savalsung. 

Shri N.B.Kushnoor 
ed8 Gulbarga 

Shri H. Sankaranaraya Bhatt 

Aged about 38 years 

s/o late H.Chandra Bhatt. 

 Shri K. bdul RBZ ak 

Aged 40 years, c/c TDE, Maflgiore 

s/c Shri G.Koyhu5sp •  

 sh. M1aridaGariga 

Aged 43 years, c/c TDE, Manga1ore 

$Dfl of Late B.Rama. 

 Shri K.N. Manjunatha 1-blia 

Aged 36 years, o/o TDE, Mangalore. 
5/0 Shri Narayena 1-bila, K. 

 Shri Sureshj1  Naik 

Aged 35 years, 0/0 TDE, Mangalor. 
s/o Sri 	J.N.Naik. 

I 
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• shri K.G.Desde 
y 	 gc1 42 years, 0/0 TDE, Hubli. 

n of shri Govindarao Desande. 	 IQ 

shri H. r3hhakara Pac 

aged 40 years, o/oBrD Ban1ore9 
5/0 shri H-P-Janardhana Rao. 

shri l.M.NarasimhaR 

Aged 37 years, o/o BGTD, Bangor9 

Shri A. Manjunath R 

	

	 1 

18 in alicatjon 

NOs. 793 to 810. 
(i1l are working as  Dj  quutACa)UntS 

- 9• Officrs) " 

35. shri K.Jayar 

Aged 45 years 

late Sr K,Krjshnuft, 

36 shri }i.K.Shosha aged 36 year, 

s/o late th.Keshavamurthy.  

Shri C. Ba1ar am  ajah 

Aged 37 years 

s/o shri C • Ram i ah. 

shri K.R.grjnjvasan 

ged 38 years 

s/o K.Ra agop 

shri C.Nagappy-i  

Aged 38 Years 

,/o ShrjChjn 



40. Shri M,K,Bekkinakerj 	
It 

Aged 36 years 

s/o K.N.Bekkinakerj 

Shri K.Bral-niah 

Aged .37 years 

S/o K.Balaiah. 

Shri S:Ftafli 	 - 	 - 

f ged 35 years 	 - 

s/o Shri N.Subbumaha1jngan. 

Shrip.D.Mahale 

Aged 33 years 
n of Shri Das 

Shri D.Moharia Krisbnan 
aged 36 years 
S/o sh. C.R.Devrjn. 
Shri V. Bomrn ay an 
aged 41 years 

s/o hri  Vellaiah, Gc'undar. 

shri R, Munrathnn N aj 

Aged 38 years 
5/0 Shri R.V N&du. 

Shri B.wnkataramana Ran 
Aged 37 years 
s/o Shri. B. ovindaran, 

481 Shri Shaik Hussain 
Aged 43 years 

3/0 Sh. Shaik rastar1. 
49. Shri A.Ramnoort-hy 	•..Txç1icnts 3. to 15 

Aged 39 years 	
in °p1icatiori Nos.814 to 

Eb/BE. 
(rpp1icts in SX'.No.35  to 5 and 47 arc 	rking as 
Deputy iCCoUfltsfficer in C/O BGTD, En9a1ore-9. 
Si. No.46 is 	r-ing as EeDuty ounts Officer in 
0/0 Director i/, x2,B-3ngalcr2-3.. S1Nc.B is vlorki:g 
as Deputy Accøunts Cicer in o/o r(• Project5, 
Hubii-21 and/s..No.49 is orkinj s  iuty ;ccount.s 
0 fficer in ct/t.) GMT.. C/A, Danc-; 
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IN 	Jp100  COURT OP XNflL&  

czi L APPELLAT9Ju1I$1ZCTLON kt._ 

	

$I L7V pTION (CIVIL) NO. 	OP 198$ 

/ 	- - 

oqtition uncr ix
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tic1e/3 
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t 	C ri dfl al Ppp3iI cation No 5. 21. to  26' 

D 19B  

ir 	 - - 

1. 	T 	.ccountnt G3ner1,.... 

(ccotnts 

.,. - 

2 	p.ptr11r dwcttor 	,l 

	

c 	In cd 	. -10, B a'edu r  Sn an 	 4, 
ar M3rg,..Nw  
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• 

intry of n an c9j, -  
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- 	- 	 ' 

1 	i* ne Klmala - 

2o 	tntK.UseVi. 	 - 
3e 	' 	(.N.- Mtj Ui e-  
4. 	t. ftLtq Gvind - 

1,ye 

	

4!,9t 	... 

tl'it 	 woikingin tDe 
ofc'of,.t' ccoiata,t 	(Ms) 

	

Kernetpka, Ban 10e) 	• 	 -.. 
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SCLAL 

i: T1tE JPRE ;OuRr OF INDIA 

Vi AaTE JURI,SuIcTIO 
* 	 1 

L— -/isL '/U.41'&). 	\"-i'---- OF fcT'O 
In th 	:: •f :- 

If 

. petition Under Article 4'36 of the or'stitut ion of India f 	special _- 	E<ve to Appeal fromthe judent 
Order dated 8/4ë8 Passed by the Central 	thiiniAtratjve Tribung 

- B.ngalor 	Bench iM Originj 
(.plictionNos/569 to 591 of 88 

+ 

 7k 	cat 	tint'flral, 
( 	Pccoun-t; and 
k2yL4 

 rb 	6rr' 	.: 	•'itc 	Gener2l of 	Indi., N0.40 	'J-. 	..ur 	Zfar Marg, New Delhi, 
3, Th e 	.... 	t 	.: 	 by 	itg Secretar y, M inist:r 	innc, o 	 Uprtnet of 

New Delhi, Expenditure, 

.. . Petit iers 
Verius .  

 Sri Mr MjJjj 
 Sri R. 	3nuve1u 
 Sri M.S*Arunca 

4, Sri N. 	:ayr 
5 
6, 

Sri S. 	SUnaa 

L 	74 
Sri. 	 Shdi 	Muctaf(- 

..Ft&,na 	. 

9, S(L 	zr 	iac 	ha'if ic. 'n2r 	M. 	.'5rirad-' 
R otana 

1.2. 
• 

Sm 	z, 
rn t.  

M- 
16. . t 	Rhanvathy . 
179 
.18. 

Sri 	;Ldt 	urthy Smt,K. 
1.9. 

1, 	3hara- 

20. 
Srnt, Sunthi Kumri 

. SrI C. pzal ja 8 P-111 
1. Srn, 	E. 	Se.i.uah 

 B. 	Kurriarj. Bal.. 
 Stht. Mv 	Thllakan+n 

...... 
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XXXWW 

Th 	tIZ71, t,3atstrp Of 	Appellant 10 
& wribe 

Versus 

W 7W 	"v, 
tQlO1 
it S9 w i 	 ci f5) C 

A ll 
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day Of 	 199"  

'.• 
dv 4  c- rcrC fr V 	 L 

	

vpf1 	 d 
.* i,• 

Examined by 

Compared with 

1quvocte On ilecordtvil"Us- 
4r, 

.r21 .
Advte c

i93. 

No. of folios wciocpre0nKCO' o 
* 

rrt tot c 	 Ia 

CLU 	 T1 ii i93. 
1)  

rtoor Lot lwspoadvnt Lo,l. 

L4. L1.Vt& 	t,3679 U 3727 o 19. 
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II! THE SUTRj"E COURT CF INDj 

CIVIL 1,PP1';L1J.T-3 JURISDICTION 

.L.P.(CIVIL)O 	 OF19 Ev 

i'ccc1ntant Gonra1( Lcccuflts and Entitlement), 
Karnat:a 

Bangalor..... 560004 

Comptroller and Luditor Qrara1 of India, 

IC, Bahadur shah zafar Marg, 

Nj fl1hj... 110002. 

mc Soarotary to the Government of Incia, 

Ministry of Finance 

(Dpartrnorit of F.qxnditurc, 

N0w 1)011-li. 	 . .Petittoricrs 

7RSUS 

Shri V. Raa 1(rishna 

51, East Zxijanya T0mplu Street, 

Banuloro.... 560004- 	• .RSpoND3'.rr 

IN TI-f 1LTT 	OF: 

p1 TTTION d\DR A.RT!CL 136 OF THE 

cO:TSTIT1JTIO' OF IPJI. FROM tJ -)GriT J.ND OR1J. 

. S S 



TF SUDRBIE Cy OF DL 
CIL I?PEL.TE

JLn ISDICTI ON 
S LP(c EV IL) 

No.jç 	
19p9 

The /kCC 

(ACot 	
Entjtlomot) 

(2) The 
Criler  nd 

Uditor Gner 
1 of 

Zfr Marg, 
New DelhI. 

3) T 

of 'flj, 

of Fjnnce 
(D0t 	of. 

Excflditure) 
Ne Dj11 

' 

Versus  
hrj s:v.  

-- 
i-U_il vI0, 

1155, 5th Ma ,  

I 

- 560 olo 
In th 	 :: e 	tter of ETii  UNDER 

13 
C srITTTI,2( OF  iDIi 

FROj JUPJiPT/J. c D W.TED 
22;51E9T 

CTh,A 
ILDtI 

R;N ;  

IN O.h/NO 302 OF 199 


